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, 428. Except as provided in Section AlOi) .of.tms. A~t! "Fiu;"'it:rofordea:>Y;,
.' '.. ,,'.,on~pp~:., ',',..:,

sentencesHndorders passed by an AppellateCpurt!u,ponap~. "'" "/" c' ~,.)

peal shall he final. i ,:. . ;" ' ':,~:'.
, ','

"CHAPTER XXXI
GENERAL RULES.

. 429. Every sentence or final order 'of a,Criminal Court,
together with the reaso~s for' making or passing the same,
Rhallbe written in the vernacular language of the pr~Biding
Officer, and shall be dated and signed by such Officer at the

time of hi:; making or passing the sa:rne,and the original ~hall
be filed with the record or proceedings, and a translation
t.hereof, where the original is recorded, in a different language
fralTl.that in ord,inary nse in proceedin'gs before .suchOfficer,

!!~Nlb,e iJ;1corporatedin the record of the sentenge or ,order.

e."'*~I I.fth~ vernacular language of the presiding Officer
beJ4i,@t,&gUsh, and the OffiQRfhesufficielltlyconv.ersant.
~ ,t\J..~.E!1glisldanguageto b,eable to writy the sentence or

, iiua\ .o:meri.i.n~,cl~a.r,andintelligihlemanTle!:in that language,
atJ.d,pr~fe~,w,wl'ite tM same, in that language, tbe sentence
or'1inp.l.9.r.del'may he,written in English, ,

'4.31.;, When the, service~oran interpreter are required
by any Crimm.al Court for the interpi'etatioh of any evidence
or statement, such interpreter shall' be- sworn in 'the man'-

u'er provided for withesses by any law for the time being i'D'
foiii~;-tbititerpfet' truly suchevideilCcOr staterncni;'abd' silch
iff\eJ1lr«i~:Sb,fdl"be'b6un'dto ~taw the 'troth in' his iriterpteta'..
tib'ti""iftfCh~'eVid-en~ .61 'Statement. ' ' I " . . . ".' >

I' ,', .:" ' , f , ,

4.~2.E,:very personc~a~ged before any Criminal Court
with ~ '9t1'ehce'may of':tight' be defended 'by Counselor au-

>thori'Ze'd"a~Iit;..", ,'" i r".,,' . . .. ,">

. 433,. Whenanypersonunder the ageof sixt~~tiyears
snalf be sentenced' by'ari:f M~strataor' Court :of Se~~ion,to .

imprisonment,for'ariy' ofl'eiIoe, it shall be lawful" for' 'such
Magistrate or"COIirtto direct that sucK offender, instead of

, .

.. '"
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be~ri~iri1prisoned in the Criminal Jail, shall be'confined in
..al)Yr~ronnatory which'inay be recognised by the local, Gov-
ernme~tasa fit place for confinement, in which th~e may

. .bfJmeans of suitable discipline and of training in som~ br~Jlch

.of useful industry, and which shall be kept by 'a perSOll,will-
ing to obey such rules as the Government may duect;with
regard to the discipline and training of persons confined
therein. All personS'confined' under this Section ,shall be

subject. to the rules so laid down by G~vernment.

434. It shall be at all times lawful for a Court 6[<S'es- .

sion.and for a Mag!§tmte. to call for and eiarititfe " th~ record, ",,-

of any Court immediately subordinate to such Court of Ma-
gistrate for the purpose of satisfying themselves as to the

l.egal~~.Q.L.~~Y~§'§lJte,J::!geor?rder p3:~se~,;:tIlcJ..,~~to ther~gu-
larity of the proceedings of such subordinateCourC"'i~the
Court of Session or Magistrate shall be of opilliontb~the
sentence or order is contrary to law, the Court or :Magistf~te
shall refer the proceedings for the orders of the SudderC(}urt.

It shall not be lawful for allY other Court than th.e Suddel'
Court to alter any sentence or order. of any su,bordiJla,te
Court except upon appeal by parties concerned duly made

according to the provisions of Chapter ~J~X of. thiij.~ct.

435. In the case of offences not triable 'Qytpe Magis-
trate, the Court of Session may order the commit:nient to
the Court of Session of any accused perSO)l who, '!llAy;:nave
been discharged by the Magistrate. bthe'.~~ o,f,siJ.ch

offences the Court of Session may order an e)lquirYJi)lto any
complaint which the Magistrate may have dismissedwi~ha
out enquiry. ..

486. The Court of Session may direct that any accused
person shall be admitted to bail ,or that the bail required by

, a Magistrate be reduced.

437. When any person is required by any Criinihal
Court to give bail, it shall be lawful ~o such Ccurt to permit
such person. t~ deposi't a sum of money or Go~ernment pl'Oa
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missory notes to such amount as such Court, ,may, fix in lieu
ofsuchbail .

438. - It shall be lawful for the 'Court of Session, in any
case in which it sha.ll appear proper, to order payment by or

, , - .
.on the part' of Govemment of the reasonable 'expenses of any

tompl&nt or witness att~nding for the purpose of any trial
before such Court under this Act. .

. 439. No trial held in any Cri~inaI -(~oUl'tshall be set
asIde, and no judgnt.entpassed by any Criminal Court shall
be reversed either on appeal or otherwisefor any irregularity
hi the proceedings ofthe trial,unless such irregularity have
occasioned a failure of justice. '

440. .A copy of the final seiltenc~ or order passed by
any -Criminal Court shall be furnished without delay on the
application of any paity to-tliecase in which srlch sentence
or order was passed. Such 'copysllallbe ma.-Cteat the ex-
pQDseof the-party applying for it> unless' such party is in
confinement under the sentence' grorder and is'desirous of

appeil.ling against' the same; or unless the Court sh~~ for any
I special 'reason see fit to grant such copy free of expense.

'," 4n; N<>t~ing in tIlis Act shall be ,held to alter or af-
fectthe jurisdiction or procedure of the Chief Commissioner

'ofPoli~e, the Police Magistrates, or the Police of the Towns
of Calcutta; Madras, and Bombay alid the Settlement of
Prince of Wales' .Island, Singapore: and Malacca, except'so
far as this Act expressly provides fot the sariie:H' "

"t44~.'; No-thmgm tliis'.A.ct sh~ll be held to alter o,!
. t:ffectth~jutiSaiction~;"duti~s; 'orprocedure of landholders spe-

, cially empowered acOording to law in the Presidency 'of

Bombay, nor to altel,-or affect thejurisdiction;or procedure
of the Heads of Villages. i~ t e Presidency of Fort Saint
George, nor to alter or affi e jurisdiction; duties" ~r' pro-
ced&(;jof Village Police fficers,in the Presi«ency oofBom-'
bay, nodo alter or affe t the jurisdiction or -procedure of allY

Officer dul~ authorize, and appoiate~ under the laws in
force in the Presldencie of Fort Saint George and Bombay
respectively, .for th trial of petty' offences in Military

4 p .
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Bazara.at Cantonments and Stations occupied by the Troops
of those PresidenCies res1>ectively.

443. The Sudder Court shall have power to make and
issue general rules for regulating the practice and proceed-
ings of that Court and of all Criminal Courts subordinate to'
it, and also to frame. forms (when not prescribed by this Act)
for every proceeding in the said Courts for which it shall.
think necessary that a form should be provided, for keeping
all books, entries, and accounts to be kept-in such Courts,.
and for the preparation and transmission 'of any calendars or
statements to be prepared and submitted b1 such Courts,
and from time to time to alter any such rule or form, provid-
ed that such rules and forms be not inconsistent with the

provisions of this Act or of any other law in force. Any
rules framed by the Court under this Section shall be pub-
lished in the Ojjicia.l Gazette.

444. ' The procedure prescribed by this Act shall be fol-
lowed, so far as it can be, in all miscellaneous criminal cases

and proceedings which, after the passing of this Act, shall be
instituted'in any Court.

445.'*' This Act shall COmeinto operation in the Presi:-
dencies of Bengal, Madras, and Bombay on. the 1st day of
January 1862, but shall not take effect in any part of the
territ~es in British India not subject to the Genera! Regu-
lations of Bengal, MadrAs, or Bombay" until the same shall
be extended thereto by the Governor General oj India,in

Councilor by the locctl Government to ~vhich such terri.
to-ry is subordinate, and until such extension shall have bee,/!
'YWtijiedin the Gazette.

APPENDIX OF FORMS.
A. '

FORM OF SUMMONS (Section 69.)

To A. B., of
Whereas your attendance is neceSsary to answer to a charge of

(state shortly the offencechar:Jed): You are hereby requirJd to appear

.

* S~e Act XV, 1862, SEll:,I, for the res,trictioDS 8ubjecHo which this Act

may be extended to a. Non-R2gulation Province.
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.
in person or by authorized Agent, as the case may be, beforethe I

[Magistrate] of on the
day of Herein fail not.

(Signaturc and Seal.)

day ofDated the
--

B.
FORMo~ WARRANT{Section '16.}

To (namc and dcsignation of theperson or
persons who are to exc(:Utetke warrant).

Whereas of stands charged with the offence
of (state the ofTer:ce). You are her~by directed to apprehend the said

and to produce him before me. Herein
filii not.

(Signature /Ind Seal)

This warrant may be,endorsed as follows:-
If the said' shall give bail, himself in the sum of

with one surety in the sum of (or two sureties each in the
8um of ) to appear before me on the 'day of he
may be released.

Dated Signature.

C.

FORM OF WARRANT OF COMMITMENT.

(Section 222.)

I'

To J ailqr of .

Whereas of is charged with (state tke offencein
respect of which thepris~er is charged; and tke authority qf.the Oom-
mitting Officer): You are hereby required to receive the said

, into your custody in the said Jail of and him there safely to
Jreepuntil he shall be thence delivered by due course of law.

Dated the 'day

~

D.

F4>RH Op BoND TO KEEP ,THE PEACE.

(Section 284.)

Whereas I inhabita1\t of hav,ebeen called upon
to enter int~ a bond to keep the peace for the term of , 1
hereby bind myself not to commit a breact of the peace or do any act

that may probably occasiona breach of the perce during the said term;
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"

and in case of my making ,defaulttherein, I bind myselfto forfeit to Her
Majesty the sum of Rupees.
Dated

. .
~

,
FORM OF SECURITY TO BE SUBJOINED TO THE BOND 01' THE PRINCIPAL.

. I hereby declare myself surety for the above said that
he shall not commit a breach of the peace or do any act that may pro-
bably occasion a breach of the peDce during the said term; and in
case of his making tiefault therein, I hereby bind myself to forfeit to
Her Majesty the sum of Rupeeso
Dated

..
Et

FORM OF RECOGNIZANCE TO PROSECUTE OR GIVE EVIDENCE.

(Sections 158 and 232.)

I of do hereby bind myself to appear

at'it, in the Court of at 0 o'clock on
the day of next, and then and there to prose-
cute (or, as the case may be, to prosecute and give evidence or to give
evidence) in the matter of a charge of against one A. B. ;
and in case of my making default herein, I bind myself to forfeit to
Her Majesty the sUmof :I;tupees.

4

F. .
FORM OF BOND FOR GOOD BEHAVIOUR (Section 300.)

Where.as I inhabitant of have been' called to

enter into a bond to be of good behaviour to Her Majesty the Queen,
and to all her subjects, for the term of ,I hereby bind
myself to be of good behaviour to Her Majesty and to all her sub-
jects during the said term, and in case of my making default therein I
bind myself to forfeit to Her Majesty °the sum of
Rupees.
Dated

FORM Oli' SECURITY TO BE SUBJOINED TO THE BOND OF THE PRINCIPAL.

I hereby declare myself surety for the above said that
he shall be of good behaviour to Her-Majesty and to all her subjects
during the said term; and in case of his making defaJt therein, I. . .
hereby bind myself to forfeit to Her Majesty the sum ofe .

Rupees. . . 1
I

--.:;


